CS. Nithya Pasupathy
Insolvency Professional

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations,
2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF “TRX TECHNOLOGIES INDIA PRIVATE LIMITED”

1{ NAME OF CORPORATE PERSON

TRX TECHNOLOGIES INDIA PRIVATE LIMITED

2| DATE OF INCORPORATION OF CORPORATE
PERSON

24/07/2007

3] AUTHORITY UNDER WHICH CORPORATE
PERSON INCORPORATED / REGISTERED

ROC-BANGALORE

4| CORPORATE IDENTITY NUMBER / LIMITED
LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON

U72200KA2007FTC043453

5] ADDRESS OF THE REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY) OF CORPORATE
PERSON

REGISTERED OFFICE: 65/2, LAUREL 'B' BLOCK, 5TH
FLOOR, BAGMANE TECH PARK, CV RAMAN NAGAR,
BYRASANDRA BANGALORE, KA 560093 IN

6] LIQUIDATION COMMENCEMENT DATE OF
OCORPORATE PERSON

7] NAME, OFFICE ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATORO

14t August, 2023

CS Nithya Pasupathy

OLD NO: 28 (NEW NO: 10), 3R° CROSS STREET,

R.K. NAGAR, RAJA ANNAMALAI PURAM,

CHENNAI, TAMIL NADU 600028,

Email: nithya@prowiscorporate.com

Telephone No. 9566033007

{REG NO. IBBI/IPA-002/1P-N00911/2020-2021/13144)

8] LAST DATE FOR SUBMISSION OF CLAIMS 13" September, 2023

Notice is hereby given that the TRX TECHNOLOGIES INDIA PRIVATE LIMITED has commenced
voluntary liquidation on 14 August, 2023.

The stakeholders of TRX TECHNOLOGIES INDIA PRIVATE LIMITED are hereby called upon to submit
a proof of their claims, on or before 13'" September, 2023 to the liquidator at the address mentioned

against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties
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Date: 17" August, 2023
Place: Bangalore CS Nithya Pasupathy

REG NO. IBBI/IPA-002/IP-N00911/2020-2021/13144

Regn. No: IBBI/IPA-002/1P-N00911/2020-2021/13144
Old No: 28 (New No: 10), 3rd Cross Street, R.K. Nagar, Raja Anna Malai Puram Chennai, Tamil Nadu 600028
Contact: 9566033007 email: nithya@prowiscorporate.com
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ROCUREMENT TENDER NOTICE

Tenders have been published for the following Services / Material Procurement through e-
procurement platform. For details, please visit https:/tender.telangana.gov.in -- or -

https://www.scclmines.com

7101, Telangana.

15

NIT/Enquiry No. Description/ Subject - Last date and time for Submission of bid(s).

E152300157-Procurement of 32MM FLC Winding Rope for KGM Area- 25.08.2023-17:00 Hrs.

E092300153- Procurement of Ordinary Portland Cement through tender cum reverse auction for
use at Kothagudem, Ramagundam and Bellampalli regions - 28.08.2023-17:00 Hrs.

aperiod of 5 years - 29.08.2023-17:00 Hrs.

E122300152- Hiring of Preweigh bin loading system at Yellandu railway siding. Yellandu Area for

years under Unit Rate System-31.08.2023 - 17:00 Hrs.

E192300164- Hiring of 4 (Four) Nos. of Highly Skilled Persons for working at F&A Dept.,
Marketing Dept. and Purchase Dept., Singareni Bhavan, SCCL, Hyderabad for a period of 2 (Two)

E192300163- Hiring of 2 Nos. of 500KVA, 3-Phase, 440V Diesel Generator Sets for a period
of 6 months for Naini Coal Mine of Naini Area of SCCL - 31.08.2023-17:00 Hrs.
General Manager (Material Procurement)

NIT/Enquiry No. Description/ Subject/ Estimated Contract Value - Last date and time.

State.Rs. 63,26,508/--21.08.2023-05.30 PM.

CRP/CVL/BPA/TN-26/2023-24 Dt.07.08.2023 Maintenance of Goleti CHP Siding (MSCA) served
by - Asifabad Road Railway Station on Khazipet- Ballarsha Section of SC Railways for Two years
period i.e.. 2023-24 & 2024-25 in Bellampalli Area, KumramBheem-Asifabad Dist., Telangana

CRP/CVL/BHP/TN-27/2023-24 Dt.09-08-2023 Design, construction, testing and commissioning
of 2 No. 750 KLD Sewage Treatment Plants based on Forced Bed Aerated Constructed Wetland
Technology (1 no. at Model colony and 1 no. at Ramappa colony) including comprehensive Operation &
Maintenance for a period of 5 years (after successful trial run of 2 months) on EPC basis at Bhupalpalli
area, Jayashankar Bhupalpalli Dist., Telangana State. EPC Mode tender - 06.09.2023-4.30 PM.

CRP/CVL/RG-I/TN-28/ 2023-24, dt.10.08.2023 -Repairs to RCC columns and steel columns at GDK.1
CSP and RCC bunker of GDK.2A incline and Manway and Main Incline beams at GDK.1 incline in
RG-1 area, Godavarikhani, Peddapalii Dist., Telangana State Rs. 70,31,005/-- 25.08.2023-4.30 PM.

Dist., Telangana State. 02.09.2023-4.30 PM.

CRP/CVL/RG-I/TN-29/ 2023-24, dt.11.08.2023 - Design, construction,testing, commissioning of 2
Nos Rapid Gravity Filter plants each of 20 MLD capacity & 15 MLD capacity using sand as filter media
including all Civil, Mechanical, Electrical & Instrumental accessories and other infrastructural facilities
such as interconnecting pipelines, laboratory building etc., duly complying with relevant IS codes in the
design of plant components including trial run for 90 days and comprehensive operation & maintenance
of plants for a period of five years near GDK 1 incline fan house at RG-I Area, Godavarikhani, Peddapalli
General Manager (Civil)

PR/2023-24/ADVT/MP/CVL/37

DIPR R.0. No. : 510-PP/CL-AGENCY/ADVT/1/2023-24
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X2 HB ESTATE DEVELOPERS LIMITED

CIN: L99999HR1994PLC034146
Registered Office : Plot No. 31, Echelon Institutional Area,
Sector 32, Gurugram-122001, Haryana
Ph. : +91-124-4675500, Fax No. : + 91-124-4370985

E-mail : corporate@hbestate.com, Website : www.hbestate.com

INFORMATION REGARDING 29TH ANNUAL GENERAL MEETING

TO BE HELD THROUGH VIDEO CONFERENCING (VC) / OTHER
AUDIO VISUAL MEANS (OAVM)

Dear Members,

Notice is hereby given that the 29th Annual General Meeting ('AGM') of the members of
HB Estate Developers Limited (‘the Company”) will be held on Friday, 22nd
September, 2023 at 12:00 Noon through Video Conference ('VC') / Other Audio Visual
Means ('OAVM') facility without the physical presence of the members at a common
venue to transact the business as set out in the notice of AGM in compliance with the
applicable provisions of the Companies Act, 2013 (Act) and Rules framed thereunder and
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 read with
Circular No. 14/2020 dated 08th April, 2020, Circular No.17/2020 dated 13th April, 2020,
Circular No. 20/2020 dated 05th May, 2020, Circular No. 02/2021 dated 13th January,
2021, Circular No. 03/2022 dated 05th May, 2022 and Circular No. 10/2022 dated 28th
December, 2022 issued by the Ministry of Corporate Affairs and Circular No.
SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated 12th May, 2020, Circular No.
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated 15th January, 2021, Circular No.
SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated 13th May, 2022 and Circular No.
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated 05th January, 2023 issued by the Securities
and Exchange Board of India (SEBI) (hereinafter collectively referred to as ‘the
Circulars”). The Company has engaged the services of National Securities Depository
Limited (NSDL) as the authorised agency to provide the facility of attending AGM through
VC/ OAVM, Remote e-voting before AGM and e-voting during AGM.

In Compliance with the aforesaid Circular(s), the Notice of the 29th AGM and the Annual
Report of the Company for the Financial Year 2022-23 will be sent only through electronic
mode to all those members, whose e-mail address is registered / available with the
Company / Depository Participant(s). The aforesaid documents will also be available on
the website of the Company at www.hbestate.com, on the website of the Stock
Exchange i.e. BSE Limited, at www.bseindia.com and on the website of NSDL at
www.evoting.nsdl.com

The members will have an opportunity to cast their vote electronically on the business set
out in the AGM Notice through remote e-voting / e-voting during the AGM. The detailed
procedure for remote e-voting / e-voting during the AGM by Members holding shares in
Physical mode and Members, who have not registered their e-mail address with the
Company, will be provided in the Notice of AGM.

Members who have not registered their e-mail address with the Company /
Depository Participant(s) are requested to register the same as per Instructions
given below:

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regule 14 of the Insol 'y and Bankruptcy Board of India
(Vol y Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
“TRX TECHNOLOGIES INDIA PRIVATE LIMITED”

PARTICULARS DETAILS

1. Name of Corporate Person TRX TECHNOLOGIES INDIA PRIVATE LIMITED

2. Date of incorporation of 24/07/2007
Corporate Person

3. | Authority under which corporate |ROC - BANGALORE

person incorporated / Registered

4. | Corporate Identity Number / U72200KA2007FTC043453
Limited Liability Identity Number

of Corporate Person

5. | Address of the registered office and| REGISTERED OFFICE: 65/2, LAUREL
principal office (if any) of corporate | 'B' BLOCK, STH FLOOR, BAGMANE TECH
person PARK, CV RAMAN NAGAR, BYRASANDRA
BANGALORE, KA 560093 IN

6. Liquidation commencement date
of corporate person

14* August, 2023

CS Nithya Pasupathy

Old No: 28 (New No: 10), 3“ Cross Street,
R.k. Nagar, Raja Annamalai Puram,
Chennai, TamilNadu 600028,

Email: nithya@prowiscorporate.com
Telephone No. 9566033007

(REG NO. IBBI/IPA-002/1P-N00911/
2020-2021/13144)

7. Name, Office Address, Email
Address, Telephone Number and
the registration number of

the liquidator

8. Last date for submission of claims |13th September, 2023

Notice is hereby given that the TRX TECHNOLOGIES INDIA PRIVATE
LIMITED has commenced voluntary liquidation on 14" August, 2023.
The stakeholders of TRX TECHNOLOGIES INDIA PRIVATE LIMITED are
hereby called upon to submit a proof of their claims, on or before
13" September, 2023 to the liquidator at the address mentioned against item 7.
The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post
or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties

Sd/-

Name and Signature of the Liquidator:

CS Nithya Pasupathy

REG NO. IBBI/IPA-002/1P-N00911/2020-2021/13144

Date: 17.08.2023
Place: Bangalore

Physical
Holding

Members are requested to register/update their e-mail addresses by
sending a request letter to the Company’s Registrar and Share Transfer
Agent (RTA), RCMC Share Registry Private Limited through an e-mail at
investor.hb@rcmcdelhi.com. mentioning Folio No., Name of
Shareholder along with scanned copy of the Share Certificate (front and
back), self-attested scanned copy of the PAN Card and any one of the
following documents viz., Aadhaar Card, Driving License, Voter Card,
Passport or Utility bill in support of the address proof of the Member as
registered with the Company for the purpose of obtaining e-voting User ID
&Password, Notice of AGM and Annual Report 2022-23.

Please update e-mail address / Bank Account Details with your Depository
Participants (DPs).

Demat
Holding

For HB Estate Developers Limited
Sd/-
RADHIKA KHURANA

Date :16th August, 2023 (Company Secretary)

Place : Gurugram M. No.: A-32557

23 HB LEASING AND FINANCE COMPANY LIMITED
CIN: L65910HR1982PLC034071
Registered Office : Plot No. 31, Echelon Institutional Area,
Sector 32, Gurugram-122001, Haryana
Ph. : +91-124-4675500, Fax No. : + 91-124-4370985
E-mail : corporate@hbleasing.com, Website : www.hbleasing.com
INFORMATION REGARDING 40TH ANNUAL GENERAL MEETING

TO BE HELD THROUGH VIDEO CONFERENCING (VC) / OTHER
AUDIO VISUAL MEANS (OAVM)

Dear Members,

Notice is hereby given that the 40th Annual General Meeting (AGM') of the members of
HB Leasing and Finance Company Limited (‘the Company”) will be held on Friday,
22nd September, 2023 at 03:00 P.M. through Video Conference ('VC') / Other Audio
Visual Means ('OAVM') facility without the physical presence of the members at a
common venue to transact the business as set out in the notice of AGM in compliance
with the applicable provisions of the Companies Act, 2013 (Act) and Rules framed
thereunder and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 read with Circular No. 14/2020 dated 08th April, 2020, Circular
No.17/2020 dated 13th April, 2020, Circular No. 20/2020 dated 05th May, 2020, Circular
No. 02/2021 dated 13th January, 2021, Circular No. 03/2022 dated 05th May, 2022 and
Circular No. 10/2022 dated 28th December, 2022 issued by the Ministry of Corporate
Affairs and Circular No. SEBI/HO/CFD/CMD1/ CIR/P/2020/79 dated 12th May, 2020,
Circular No. SEBI/HO/CFD/CMD2/ CIR/P/2021/11 dated 15th January, 2021, Circular
No. SEBI/HO/CFD/CMD2/ CIR/P/2022/62 dated 13th May, 2022 and Circular No.
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated 05th January, 2023 issued by the Securities
and Exchange Board of India (SEBI) (hereinafter collectively referred to as “the
Circulars”). The Company has engaged the services of National Securities Depository
Limited (NSDL) as the authorised agency to provide the facility of attending AGM
through VC/ OAVM, Remote e-voting before AGM and e-voting during AGM

In accordance with the aforesaid Circular(s), the Notice of 40th AGM and Annual Report
for the Financial Year 2022-23 will be sent only through electronic mode to those
members, whose e-mail address is registered / available with the Company / Depository
Participant(s). The aforesaid documents will be available on the website of the
Company at www.hbleasing.com, website of the Stock Exchange i.e. BSE Limited at
www.bseindia.com and on the website of NSDL at www.evoting.nsdl.com

The members will have an opportunity to cast their vote electronically on the business
set out in the AGM Notice through remote e-voting / e-voting during the AGM. The
detailed procedure for remote e-voting / e-voting during the AGM by Members holding
shares in Physical mode and Members, who have not registered their e-mail address
with the Company, will be provided in the Notice of AGM.

Members who have not registered their e-mail address with the Company /
Depository Participant(s) are requested to register the same as per Instructions
given below:

Physical
Holding

Members are requested to register/update their e-mail addresses by
sending a request letter to the Company’s Registrar and Share Transfer
Agent (RTA), RCMC Share Registry Private Limited through an e-mail at
investor.hb@rcmcdelhi.com. mentioning Folio No., Name of
Shareholder along with scanned copy of the Share Certificate (front and
back), self-attested scanned copy of the PAN Card and any one of the
following documents viz., Aadhaar Card, Driving License, Voter Card,
Passport or Utility bill in support of the address proof of the Member as
registered with the Company for the purpose of obtaining e-voting User ID
&Password, Notice of AGM and Annual Report 2022-23.

SIGACHI INDUSTRIES LIMITED
229/1 & 90, KALYAN'S TULSIRAM CHAMBERS,

MADINAGUDA, HYDERABAD - 500049, TELANGANA
CIN: L24110TG1989PLC009497

Form PAS-1

[Pursuant to section 27(1) and rule7(2) of Companies

(Prospectus and Allotment of Securities) Rules, 2014 ]
Advertisement giving details of notice of special resolution for
varying the terms of any contract referred to in the prospectus or
altering the objects for which the prospectus was issued
Corporate Identification Number (CIN) —-L24110TG1989PLC009497
Name of the company- Sigachi Industries Limited
Registered office address- 229/1 & 90, Kalyan's Tulsiram Chambers,
Madinaguda, Hyderabad — 500049-Telangana

PUBLIC NOTICE

Notice is hereby given that by a resolution dated 10.08.2023, the
Board has proposed to vary the terms of the contract referred to in the
prospectus dated 08.11.2021 (or to alter the object(s) for which the
prospectus dated 08.11.2021 was issued) issued in connection with
issue of upto 76,95,000 Equity Shares at an issue price of Rs. 163/- per
share aggregating to Rs. 12,542.85 Lacs

In pursuance of the said resolution, further notice is given that for
approving the said proposition, a special resolution is to be passed by
the Shareholders in the Annual General Meeting.

The details regarding such variation/alteration are as follows-

1) Particulars of the terms of the contract to be varied (or objects to be
altered)- To vary the location of one of the projects envisaged in the
Objects of the Public Issue referred to in the Prospectus dated 22.10.2021

2) Particulars of the proposed variation/alteration- relocation of the CCS
(Croscarmellose Sodium) project from Kurnool (Andhra Pradesh) to Dahej (Gujarat)

3) Reasons/justification for the variation-

The reasons and justification for the relocation of the CCS

(Croscarmellose Sodium) project from Kurnool (Andhra Pradesh) to

Dahej (Gujarat) are detailed below:

* Administrative / Operational Convenience: Dahej offers a more
favourable administrative and operational environment, which may
include smoother regulatory processes and better infrastructure, mak-
ing it easier to run the CCS project efficiently.

* Easy Accessibility of Raw Materials: Dahej's proximity to easily acces-
sible sources of raw materials is beneficial for the CCS project, lead-
ing to cost savings and improved operational efficiency. The presence
of a convenient seaport can further facilitate imports and exports.

* Special Economic Zone (SEZ) Location: Being in an SEZ location can provide
additional advantages, including ease of import and export, potentially
reducing hurdles and enhancing international trade opportunities.

* Interchange / Transfer of Resources: The presence of existing manu-
facturing facilities of the Company in the vicinity of Dahej, involved in
related activities, can enable resource interchange and transfer, lead-
ing to synergies and improved overall project efficiency.

* Good Business Prospects: Dahej's favorable market opportunities and
demand for CCS products, possibly due to a larger presence of busi-
ness operations and increasing demand for carbon capture technolo-
gies, make it an attractive location for the project.

* Complex Excipient Manufacturing Facilities: Dahej's suitability for setting up
complex excipient manufacturing facilities is a crucial factor as it can signif-
icantly contribute to the CCS project's success or benefit related industries.

4) Effect of the proposed variation/alteration on the financial position of the
company- There is no effect on the financial position of the company.

5) Major Risk factors pertaining to the new Objects- Since there is no change
in the amount earmarked as well as nature of the manufacture, there are
no further risk factors pertaining to the relocation of the CCS project at
Dahej, Gujarat except the risk factors as mentioned in the Prospectus.

6) Names of Directors who voted against the proposed variation/alteration - Nil

7) Any interested person may obtain the copy of the special resolution
along with the explanatory statement free of charge at the registered
office of the company or at the office of its Company Secretary Ms.
Shreya Mitra at 229/1 & 90, Kalyan's Tulsiram Chambers,
Madinaguda, Hyderabad — 500049, Telangana or visit the website of
the Company viz. www. Sigachi.com for a copy of the same.

For Sigachi Industries Limited
Sd/- Shreya Mitra
Company Secretary and Compliance Officer

Date: 16.08.2023
Place: Hyderabad

Demat | Please update e-mail address / Bank Account Details with your Depository
Holding | Participants (DPs).
For HB Leasing and Finance Company Limited
Sd/-
SONALI SHARMA
Date :16th August, 2023 (Company Secretary)

Place : Gurugram M. No.: ACS-59728

P RAAMPYR

DHAMPUR SUGARMILLS LIMITED

Regd. Office: Dhampur, Distt. Bijnor-246761, U.P
Corp. Office: 6th Floor, Max House, Okhla Phase-lll, New Delhi-110020
CIN- L15249UP1933PLC000511, Ph: 011- 41259400
Email Id: investordesk@dhampursugar.com
Website: www.dhampursugar.com

NOTICE OF 88TH ANNUAL GENERAL MEETING
E-VOTING INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the 88th Annual General Meeting ("AGM") of the
Members of Dhampur Sugar Mills Limited ("the Company") will be held through Video
Conference ("VC") / Other Audio-Visual Means ("OAVM") on Tuesday, 12th September,
2023, at 02.00 P.M. (IST). The venue of the AGM shall be deemed to be the Registered
Office of the Company i.e., Dhampur, District Bijnor-246761 (U.P.).

The AGM will be convened in compliance with the applicable provisions of the
Companies Act, 2013 ("the Act") and the Rules thereunder; provisions of Securities
Exchange Board of India (Listing Obligations Disclosure Requirements) Regulations,
2015, as amended ("Listing Regulations") read with General Circular Nos. 14/2020
dated April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020, 02/2021
dated Jan 13, 2021, 02/2022 dated May 5, 2022 and 10/2022 dated December 28, 2022
issued by Ministry of Corporate Affairs ("MCA"), and Securities and Exchange Board
of India (SEBI) Circular No SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023.

In compliance with the abovementioned provisions and circulars, the Notice of AGM
and Annual Report including the Audited Financial Statements for the year ended
31stMarch, 2023 have been e-mailed to all the Members whose e-mail IDs are registered
with the Company or M/s. Alankit Assignments Limited ("RTA") and Depository
Participant(s) ("DPs"). The electronic dispatch of Notice of AGM and Annual Report
to Members has been completed on 16th August, 2023. The Notice of the AGM and
Annual Report are also available on the website of the Company i.e.,
www.dhampursugar.com, website of Stock Exchanges i.e., at BSE Limited
(www.bseindia.com) and National Stock Exchange of India Limited (www.nseindia.com)
and on the website of NSDL (www.evoting.nsdl.com). The documents pertaining to
the items of business to be transacted in the AGM shall be available for inspection
upon login at NSDL e-voting system at https://www.evoting.nsdl.com. The requirement
of sending physical copies of the Notice of the AGM and Annual Report for the Financial
Year 2022-23 has been dispensed with pursuant to the aforesaid MCA/ SEBI Circulars.

Instructions for Remote E-voting and E-voting during the AGM:

e Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 and
Secretarial Standard - 2, the Company is pleased to provide the facility to Members
to exercise their right to vote by electronic means on resolutions proposed to be
passed at AGM. Members holding shares either in physical form or dematerialised
form, as on Tuesday, 5th September, 2023 (cut-off date), shall cast their vote
electronically through electronic voting system (remote e-voting) of NSDL at
https://www.evoting.nsdl.com. A person whose name is recorded in the Register
of Members or in the Register of Beneficial Owners maintained by the Depositories
as on the cut-off date only shall be entitled to avail the facility of remote e-voting.
All the Members are hereby informed that the Ordinary and Special Business, as
set out in Notice of 88th AGM will be transacted through voting by electronic
means only.

e The voting rights of the Members shall be in proportion to their share of the
paid-up equity share capital of the Company as on Tuesday, 5th September, 2023
(cut -off date).

e The remote e-voting period will commence on Saturday, 9th September, 2023 at
09:00 A.M. and ends on Monday, 11th September, 2023 at 05:00 P.M. The remote
e-voting module shall be disabled for voting at 05:00 pm on Monday, 11th
September, 2023. Once the vote on a resolution is cast by the member, the member
cannot modify it subsequently.

e The remote e-voting module will be disabled by NSDL thereafter and Members
will not be allowed to vote electronically beyond the said date and time;

e Members who have acquired shares after sending the Annual Report through
electronic means and before the cut-off date are requested to refer to the Notice of
AGM for the process to be adopted for obtaining the USER ID and Password for
casting the vote.

e Members attending the AGM who have not cast their vote by remote e-voting shall
be eligible to cast their vote through e-voting during the AGM. Members who have
voted through remote e-voting shall be eligible to attend the AGM, however, they
shall not be eligible to vote at the meeting.

e The procedure of electronic voting is available in the Notice of the AGM as well
as in the email sent to the Members by NSDL. In case of any queries/grievances,
you may refer to the 'Frequently Asked Questions' (FAQs) for Members and
'e-voting user manual' for Members available in the downloads section of the
e-voting website of NSDL https://www.evoting.nsdl.com/. Members who need
assistance before or during the AGM with use of technology, can

a. Contact NSDL helpdesk by sending a request at evoting@nsdl.co.in or call
at toll free no.: 022-48867000 and 022-24997000 in case of holding with NSDL
and call at toll free no.: 1800 225533 in case of holding with CDSL. Or

b. Contact Ms. Sarita Mote, Assistant Manager, NSDL, at designated e-mail IDs:
evoting@nsdl.co.in
e The Notice of AGM is available on the Company's website www.dhampursugar.com
on the website of Stock Exchanges i.e., at BSE Limited (www.bseindia.com)
and National Stock Exchange of India Limited (www.nseindia.com) and on the
website of NSDL (www.evoting.nsdl.com).

Mr. Saket Sharma (FCS :4229), Partner, M/s GSK & Associates, Company Secretaries
have been appointed as the Scrutinizer to Scrutinize the e-voting process before and
during the AGM in a fair and transparent manner.

Manner of registering/ updating email addresses:

Members holding shares in physical mode and who have not updated their email
addresses with the Company are requested to update their email addresses by writing
to Alankit Assignments Limited, RTA of the Company at rta@alankit.com, or to the
Company at investordesk@dhampursugar.com, along with the copy of the signed
request letter mentioning the name, folio no., address of the member, Form ISR 1
(available on the website of the Company), self-attested copy of the PAN Card and self-
attested scanned copy of any document (such as Driving License, Election Identity
Card, Passport, etc.) as proof of address of the Member. Please also send your bank
detail with original cancelled cheque to our RTA (i.e., Alankit Assignments Limited,
Alankit House, 4E/2, Jhandewalan Extension, New Delhi - 110055 along with letter
mentioning folio no., if not registered already).

Members holding shares in dematerialized mode are requested to register/update their
email addresses with the relevant Depository Participants. Please also update your
bank detail with your DP for future benefits directly in bank accounts, if not registered
already. Members are requested to update their email addresses by 4th September,
2023. After successful registration of the email address, the Members of the Company
as on the cut-off date i.e., 5th September, 2023, would receive a soft copy of the AGM
Notice along with the Annual Report and Voting instructions. In case of any queries,
Members are requested to write to the RTA at rta@alankit.com or to the Company at
investordesk@dhampursugar.com. This Notice is being issued for the information
and benefit of all the Members of the Company in compliance with the applicable
Circulars of MCA and SEBI.

Manner of joining the AGM:

Members may access by following the steps mentioned in Notice of AGM under Access
to NSDL e-Voting system. After successful login, you can see link of "VC/OAVM link"
placed under "Join General meeting" menu against Company name. Click on VC/
OAVM link placed under Join General Meeting menu. The link for VC/OAVM will be
available in Shareholder/Member login where the EVEN of Company will be displayed.
Please note that the members who do not have the User ID and Password for e-Voting
or have forgotten the User ID and Password may retrieve the same by following the
remote e-voting instructions mentioned in the notice to avoid last minute rush.
Book Closure

Notice is hereby given that pursuant to the Regulation 42 of the Listing Regulations
and Section 91 of the Act and the rules made thereunder, we wish to inform you that
the Register of Members and Share Transfer Books of the Company shall remain
closed from Wednesday, 6th September 2023 to Tuesday, 12th September, 2023 (both
days inclusive) for the purpose of AGM.

By order of the Board

For Dhampur Sugar Mills Limited

Sdl-

Aparna Goel

Company Secretary & Compliance Officer
Membership No.: A22787

Place: New Delhi
Date : 16.08.2023

ADARSH REALTY & HOTELS PRIVATE LIMITED SHIVAKAR DEVELOPERS PRIVATE LIMITED EARNEST CONSTRUCTIONS PRIVATE LIMITED
Corporate Identity Number: U70101KA1996PTC021038 Corporate Identity Number: U45200KA2008PTC046956 CIN: U45200KA2011PTC059905
Regd. Office: No. 2/4, Langford Garden, Richmond Town, Bangalore - 560 025 Regd. Office: No. 2/4, Langford Garden, Richmond Town, Bangalore - 560 025 Registered Office: No. 2/4, Langford Garden, Richmond Town, Bengaluru - 560025
Email:corporate@adarshdevelopers.com. Tel: 91-8041343400 Email: cocs@adarshdevelopers.com. Tel: 91-8041343400 Email: control@adarshdevelopers.com. Tel:91-8041343400
(Amount in Lakhs) (Amount in Lakhs) (Amount in Lakhs)
sl . Qtr. ended | Qtr. ended | Year ended si Qtr. ended | Qtr. ended | Year ended S| Qtr. ended | Qtr. ended | Year ended
No Particulars 30.06.2023 | 30.06.2022 | 31.03.2023 No. Particulars 30.06.2023 | 30.06.2022 | 31.03.2023 No. Particulars 30.06.2023 | 30.06.2022 | 31.03.2023
i (Unaudited) | (Unaudited) | (Audited) ) (Unaudited) | (Unaudited) | (Audited) i (Unaudited) | (Unaudited) | (Audited)
1. | Total Income from Operations 4,488.73 4,153.75 34,186.07 1. |Total Income from Operations - NA 776.32 1. |Total Income from Operations 0.02 NA 1.29
2. |Net Profit / (Loss) for the period (before Tax, Exceptional andfor| (2,426.41) | (2,719.36) | 8,524.76 2. |Net Profit / (Loss) for the period (before Tax, Exceptional and/or| (114.08) NA (271.63) 2. |Net Profit / (Loss) for the period (before Tax, Exceptional and/or| (53.50) NA (43.95)
Extraordinary items) Extraordinary items) Extraordinary items)
3. [Net Profit / (Loss) for the period before tax (after Exceptional and/or| (2,426.41) | (2,719.36) | 8,524.76 3. |Net Profit / (Loss) for the period before tax (after Exceptional and/or| (114.08) NA (271.63) 3. [Net Profit / (Loss) for the period before tax (after Exceptional and/or| (53.50) NA (43.95)
Extraordinary items) Extraordinary items) Extraordinary items)
4. Net Profit / (Loss) for the period after tax (after Exceptional and/or| (2,426.41) | (2,719.36) | 15,540.36 4. |Net Profit / (Loss) for the period after tax (after Exceptional and/or| (114.08) NA (271.63) 4. |Net Profit / (Loss) for the period after tax (after Exceptional and/or| (53.50) NA (43.95)
Extraordinary items) Extraordinary items) Extraordinary items)
5. |Total Comprehensive Income for the period [Comprising Profit/ (Loss)| (2,426.41) | (2,719.36) | 15,540.36 5. |Total Comprehensive Income for the period [Comprising Profit/ (Loss)| (114.08) NA (271.63) 5. |Total Comprehensive Income for the period [Comprising Profit/ (Loss)|  (53.50) NA (43.95)
for the period (after tax) and Other Comprehensive Income (after tax)] for the period (after tax) and Other Comprehensive Income (after tax)] for the period (after tax) and Other Comprehensive Income (after tax)]
6. |Paid up Equity Share Capital 15,000.00 | 15,000.00 | 15,000.00 6. |Paid up Equity Share Capital 1.00 NA 1.00 6. |Paid up Equity Share Capital 4.00 NA 4.00
7. |Reserves (excluding Revaluation Reserve) (2,152.15) | (17,985.45) 274.26 7. |Reserves (excluding Revaluation Reserve) 753.10 NA 867.18 7. |Reserves (excluding Revaluation Reserve) (0.00) NA (83.11)
8. |Securities Premium Account - - - 8. [Securities Premium Account - NA - 8. |Securities Premium Account - NA -
9. |Net worth (59,521.82) | (2,985.45) | 15,274.26 9. [Net worth 754.10 NA 868.18 9. [Net worth (132.62) NA (79.11)
10. [Paid up Debt Capital 60,838.54 | 53,340.11 | 53,521.88 10. |Paid up Debt Capital 11,468.50 NA 9,516.79 10. [Paid up Debt Capital 32,199.87 NA 19,198.27
11. [Outstanding Redeemable PreferenceShares - - - 11. |Outstanding Redeemable PreferenceShares - NA - 11. |Outstanding Redeemable PreferenceShares - NA -
12. |Debt Equity Ratio 4.57 (25.13) 3.67 12. |Debt Equity Ratio 14.49 NA 9.05 12. |Debt Equity Ratio (242.34) NA (240.80)
13. |Earnings Per Share (face value of Rs. 10/-) (for continuing and 13. [Earnings Per Share (face value of Rs. 10/-) (for continuing and 13. [Earnings Per Share (face value of Rs. 10/-) (for continuing and
discontinued operations)- discontinued operations)- discontinued operations)-
1. Basic: (1.62) (1.81) 10.36 1. Basic: (0.01) NA (0.03) 1. Basic: (0.00) NA (0.00)
2. Diluted: (1.62) (1.81) 10.36 2. Diluted: (0.01) (0.03) 2. Diluted: (0.00) (0.00)
14. |Capital Redemption Reserve - - - 14. |Capital Redemption Reserve - NA - 14. |Capital Redemption Reserve - NA -
15, |Debenture Redemption Reserve - - - 15. |Debenture Redemption Reserve - NA - 15. |Debenture Redemption Reserve - NA -
16. |Debt Service Coverage Ratio 0.05 (0.20) 1.86 16. [Debt Service Coverage Ratio - NA - 16. [Debt Service Coverage Ratio - NA -
17. |Interest Service Coverage Ratio 0.05 (0.20) 1.86 17. |Interest Service Coverage Ratio (0.04) NA (0.11) 17. |Interest Service Coverage Ratio (0.38) NA (0.03)
Notes: (a) The above is an extract of the detailed format of quarterly financial results filed with the Bombay Stock | | "NA - As the company got listed on January 4, 2023 “NA - As the company got listed on January 4, 2023
Exchange under Regulation 52 of the Listing Regulations. The full format of the quarterly financial results are available | | Notes: (a) The above is an extract of the detailed format of quarterly financial results filed with the Bombay Stock |  Notes: (a) The above is an extract of the detailed format of quarterly financial results filed with the Bombay Stock
on the website of the Bombay Stock Exchange. (b) For the other line items referred in regulation 52 (4) of the Listing | | Exchange under Regulation 52 of the Listing Regulations. The full format of the quarterly financial results are available | | Exchange under Regulation 52 of the Listing Regulations. The full format of the quarterly financial results are available
Regulations, pertinent disclosures have been made to the Bombay Stock Exchange and can be accessed on the website | | on the website of the Bombay Stock Exchange. (b) For the other line items referred in regulation 52 (4) of the Listing | [ on the website of the Bombay Stock Exchange. (b) For the other line items referred in regulation 52 (4) of the Listing
of BSE - www.bseindia.com. Regulations, pertinent disclosures have been made to the Bombay Stock Exchange and can be accessed on the website | | Regulations, pertinent disclosures have been made to the Bombay Stock Exchange and can be accessed on the website
For Adarsh Realty and Hotels Private Limited of BSE - www.bseindia.com. For SHIVAKAR DEVELOPERS PRIVATE LIMITED of BSE - www.bseindia.com. For EARNEST CONSTRUCTIONS PRIVATE LIMITED
Sd/- B M Jayeshankar, Managing Director DIN: 00745118 Sd/- B M Jayeshankar, Director DIN: 00745118 Sd/- B M Jayeshankar, Director DIN: 00745118




O SaETY

NOCORT 17.8.2023

Worielndd

R, |
SR8 @
TR TAT PweRsS
(39TE€0D DTIVST T mﬁoisﬁ_)&i'mocs@o&) Q0003 £5 14T V)
(Ro00 BBRTT T8, 03) oN0E, 3710 2017)

B BRCOT T NOTTN
&3 @ &

LSBT NT LIBRCCRICTE VORI T, Feed OoelEE’
~ <X -~
3. Tonz TSR QFTRE
zo.
1 |5o@peres® 800 AW ETPRT tidntentien @oRedn & sees Ot

2 | operdens &3
3003Re233RR0T DF0F

24/07/2007

3 [Sgoinn Zocdnezzrnoz / T2 -LIOREATO

SROTITBRROB 9, FT

4 | oZperdes® HeFS
Foad; | ToTFperTees® ;30D
TOTPEFTeET® HSFS B0

03072200822007 25°632043453

5 |soperdets® J,goDd Sneomoon3
B3¢0 T AT/ F¢Ied
(DTTDHD “ad@Q) Pl

RRCOTTI0T FEIeO: 65/2, TITT® ‘W’ WRF°, 58¢
DB, WIS E35° TTF, A TIJ® INT°,
23,0705, Worndnd, 3= 560093 AF°

6 |5owdperdess 803 FRNTIoD

143¢ Uﬁﬂ‘d 2023
00530 Q208

7 | ABRTITITT BID QTR
Q-RET® QYIR, BRTWIS zosﬁi
BB Tore Fpeosed Foss,.

AT A, IWIS,

®ge Fo. 28, (XRF Fo. 10), 3¢ 5,7° Aee,
©0°.3. INTT, Dot WEEDY, BT, ?Eaid,
BT~ 600028.

Email: nithya@prowiscorporate.com
Telphone No. 9566033007

(Reg. No. IBBI/IPA-002/IP-
N00911/2020-2021/13144)

8 |8, oy oA desen
am08

138e :)”:-".‘.Jouc‘, 2023

AeuDYBeSocBe, 143e ©nias, 2023 Jowd wua‘as‘; éiﬁ@:mﬁm‘ Oneir®
DTV T)3,0D STORIL BRBT mamgcﬁ.

HETRT, biimmzir:‘ vorain  Bhets Gam.izz' o= asa‘ﬁfaeexﬁrﬁ 3T QeRDPYTeSI0TT
9RT wmd &3 € wmfa: 138¢ oucs zozadcm OF®  BoouSTN
g wm;s: D30 0. 7 d@ 3M@~z§ FedT ~I\Xawmm3®ﬁ BOFIew.

Swﬂw *‘a@ﬂcb O[T g zn;: wmaﬁr{%ﬁ QT,TYT OedaDY, mz FORBeD. 2R, AT X T

QoRoin  FHFees

PUBLIC NOTICE

Notice is hereby given to the general public, and the members of the Indian film industry
and trade, that Ajay Devgn Ffilms LLP (ADF) has acquired by way of a perpetual
assignment, the Remake Rights (see below) of the Turkish language film 'AILE
ARASINDA' directed by Ozan Agiktan, and written by Giilse Birsel, from the assignor,
BESIKTAS KULTUR MERKEZIA.S. (Original Film), for the development and production
of ane cinematograph film/work in any one spoken or written Indian language not limited
to Hindi, Urdu, Malayalam, Tamil, Telugu, Marathi etc. (except English, but English
dialogues permitted){Licensed Languages) for the territory of India (Audio-Visual Work),
with the right to exploit the Audio-Visual Work throughout the world (Territory).
Remake Rights shall include the following exclusive rights, viz:
(a) The right to produce or co-produce the Audio-Visual Work, and any Adaptation,
exceptforthe sound recordings/songs forming part of the Original Film.
(b) The right to use the title of the Original Film, and original musical works/background
scoreasis.
(c) The right to exploit the Audio-Visual Work on all available platforms of exploitation,
present and/or future, for the Term, and the Teritory.
The right to use the characters, story lines, titles, characterizations, with or without
sound accompaniment, and/or with or without the interpolation of songs therein to
adaptor rearrange.
In relation to the Audio-Visual Work, the right to dub in any Indian and non-
Indianfinternational languages, sub-titling, editing, clip rights, and advertisements.
The right to exercise and enjoy all rights comprised in the copyrights in and to the
works underlying the Audio-Visual Work, as the owner thereof.
Derivative Rights, including, the right to create any work, in any mode, medium, or
format, based upon the Audio-Visual Work or any characters, story, or other
elements thereof, including prequels, sequels, character plots, and cinematograph
films, dubbed versions, novels, comics, shots, games, action figurines,
merchandise, website etc.
Any person or entity (company, partnership, firm etc.) that has any claim, interest, or right
of any nature on the aforesaid Remake Rights, accrued or acquired by any means
whatsoever (Claim), is requested to intimate the undersigned in writing (either in English
or along with an English translation of the comrespondence), of such Claim, along with
documents substantiating or providing proof of such Claim, within 60 business days of the
date of this notice (Claim Period). Claims received after the expiry of the Claim Period, or
without appropriate documentary proof, shall not be entertained and shall be deemed to
be invalid; and ADF shall not be responsible for any such Claims in any manner
whatsoever. In the absence of any Claims meeting the requirements set forth above, ADF
shall formally exercise the Remake Rights at its cost, without reservation.

It is hereby notified to the General Public that
Mrs. Anu Susan Alexander and Mr.
Prem.R.Nayar, Rlat Flat No. 11207, Mantri
Tranquil, Kanakapura Main Road, Gubalala
Village, Bangalore. Have lost original Sale
Deed bearing Registered No. BSK-1-01492/
2009-10, Date 01/07/2009 in Banashankari
sub-registrar office in this regarding, a police
complaint is also logged on date 16.08,2023
report No.0686809/2023, If any person finds the
same he/she may contact me along with the
above said document Mrs. Anu Susan Alexander
and Mr. Prem.R.Nayar, Jai Amruthraj - Mabile
No: 7406512314,
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|, Rajendran Annamalai S/0 Annamalai
Rfat: Brindhavana nagar, Bagalur Post,
Hosur Town, Krishnagiri Dist. do hereby
solemnly affirm state on oath as follows.
| Submit that | have original will deed
document No. HL-3-00067/2012-13, CD
No. HLSD57 dated: 07-08-2012 at:
Halasuru Sub Registrar office. The said
Original Deed is my custody but it was
lost on 05-07-2023 at Anekal Bus stand |
complaint lodged at Anekal Police station
Vide ref No. PS Cmiss No.173/2023 GSC
No. P01330230600497

LOSS OF DOCUMENT

It is to infom that [, Mr.
Suresh.N, aged about 53
years, S/o Late N.Natarajan,
Residing at No. 9/1, H Street,
8th Cross, JJR Nagar,
Bangalore-560018, Declare
that | had lost original Sale
deed of Document No.
965/1976-77 Pages 91-96
pages Volume 494 of Book
1 office of Sub Registrar
Srirampura. Regarding
this police complaint
(No0682847/2023)  Dated
12/08/2023 Has been
lodged, So if anybody finds
these documents, Please
inform the nearby Police
Station Or Contact the below
mobile number.
Ph: 9632210625

PUBLIC NOTICE

My client intends to purchase the
immovable Property morefully described in
the Schedule hereunder from its Owner
Mr. Mohammed Ibrahim, Son of Abdul Kadir,
Residing at #11, 1stfloor, 4th 'A' cross,
BTM 1st stage, V T C, Tavarekere post
Bangalore-560029.
All persons having any right, title, claim or
interest in respect of the Schedule Property
by way of agreement of sale, exchange, let,
lease, license, mortgage, inheritance, gift,
lien, charge, maintenance, easement, trust,
possession or otherwise of whatsoever
nature, are hereby required to make the
same known in writing, along with copies of
documents in support of such claim and
produce the same to the undersigned within
7 days from the date of publication of this
notice. In the event no such claim is
received, my client shall proceed with the
transaction with the Owner as if no such
claims exist or that they have been waived
orabandoned.
SCHEDULE PROPERTY
All that piece and parcel of Residential
Vacant Site bearing Bangalore Development
Authority (BDA) Site No.923 (Property Id
No:6000018766) in the layout called
“ANJANAPURA 6th Block” approved by
BDA situated at Anjanapura village,
Uttarahalli Hobli, Bangalore South Taluk,
Bengaluru, measuring East to West 12
meters and North to South 9 meters totally
measuring108 Sq. Meters or 1200 Sq.ft and
bounded onthe:-
Eastby : Site No.936
West by : Road,
North by : Site No.922
South by : Site No,924.
Sd/- Vaishali Basawanal, Advocate
VSB Law Associates
# 312, lll Level Prestige Meridian Il,
# 29-30, M.G. Road, Bangalore-560 001
16-08-2023 Bangalore
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We, SRI. KRISHNAMURTHY, Slo Sri.
Chikkaiah, aged about 40 years - Aadhar
No. 5314 6267 9359 and SMT. KOMALA
Wio Sri. Krishnamurthy, aged about 37
years -Aadhar No. 9798 1353 1342 both
residing at No. 55, Byadarahalli,
Bangalore - 560 091, we have
changed our daughter’s Name from
HEMA. K to HIMA. K
Vide Affidavit dated 14.08.2023
sworn before advocate and notary
Deepa. M, Bangalore

1, (OLD NAME) BHARATI Residing
atNo.8, G-2,Lakshmi Villa Apratment,
Thimmakka Layout, Near Acharya
College Road, Cholanayakanahalli,
R.T.Nagar Post, Bangalore-560032,
have changed my name from (OLD
NAME) BHARATI to (NEW NAME)
SUJATHA NEELAKANTH MALGE
vide affidavit dated 08.08.2023 sworn
before Notary Anitha Bai Bangalore.

I, Pavithra .S. Gurukar ,
daughter of late

G.P Shivaprakash have

changed my name to
PAVITHRA VIJAY KUDARI
for all purposes vide affidavit

dated 16th August , 2023
sworn before
Mr. C. V. Earappa,
Notary , Bangalore -16

CHANGE OF NAME

|, MOHAMMED ARIF ANSARI
Slo Yakub Ansari R/a #26, 2nd Main
Road, Maruthi HECS Layout,
BTM 1st Stage, Bangalore-560029
Declare that in my Wife's Passport
No.K5789063
(NAAZNEEN MOHAMMED ARIF ANSARI)
my Name wrongly recorded as
MOHAMMED ARIF YAKUBSAB ANSARI
instead of MOHAMMED ARIF ANSARI
vide affidavit dated 14.08.2023
Sworn before Notary Hegde Ganapati
Venkatraman, Bangalore.

|, PALLAV HALDEKAR Aged about 42
years, residing at Pocket-2/76, Vasanth
Vihar, Awho Colony, Vidhyanagar Cross,
Billamaranahalli, Yelahanka Taluk,
Bangalore-562157.
have changed my Son's Name from
KANISH SINGH HALDEKAR
to DEVABODHA PALLAV
HALDEKAR
Vide Affidavit dated 16.08.2023 sworn
before advocate & notary Chandrakala .B,
Vidyanagar Cross, Bangalore

CHANGE OF NAME

|, ANJANA KRISHNA PURANIK, W/o. K.V.
Puranik, Aged about 65 years, R/at # 215,
15th Main, 24th Cross, Behind Lenskart
Showroom, Banashankari 2nd Stage,
Bangalore - 560 070, hereby declare that
ANJANA PURANIK and ANJANA KRISHNA
PURANIK both the names belongs to one
and the same person, i.e., my self and from
this day onwards | shall be called and known
as ANJANA KRISHNA PURANIK only for all
practical purposes. Vide affidavit dated
14.08.2023 sworn to before V.
Rajashekhara, Advocate & Notary, Govt. of
India, Bengaluru.

PUBLIC NOTICE

l, MSayaaHlmen;asha Hasumg at snwanna Vathara,
et

|, PALLAV HALDEKAR Aged about 42
years, residing at Pocket-2/76, Vasanth
Vihar, Awho Colony, Vidhyanagar Cross,
Billamaranahalli, Yelahanka Taluk,
Bangalore-562157.
have changed my Son's Name from
SHAURYA SINGH HALDEKAR
to SIDDHESHA
Vide Affidavit dated 16.08.2023 sworn
before advocate & notary Chandrakala .B,
Vidyanagar Cross, Bangalore.

I, HEENANAAZ SAMEER
DODDAMANI, W/o Sameer |
Doddamani, aged about 36 years, R/at
No. 202, 2nd Floor, Flourish Kalpatharu
Apartments, SRS Road, Peenya |
Stage, Bangalore North, Bangalore-58,
do hereby declare that all the names
i.e., ZAYAN, ZAYAN S DODDAMANI
and ZAYAN SAMEER DODDAMANI
are one and the same and belongs to
my son only, vide affidavit dated
14-08-2023, sworn before Advocate
and Notary ARUNA .V at Bangalore.

I, MADHURA CHANDRASHEKAR
(New Name), Wio, Vinayakagouda Patil,
residing of No. 671, 11th B Main, 5th
Block, Jayanagar, Bangalore - 560041,
Kamataka, India, that | have changed my
name from MADHURA C (Old Name) to
MADHURA CHANDRASHEKAR (New
Name), henceforth | shall be known and
called MADHURA CHANDRASHEKAR
(New Name) only for all purpose, vide
Affidavit dated : 16/08/2023, before Notary
H. 5. DHARMA PRASAD, Bangalore.

]

2 \ 2Vl

|, BHAGYA .E, aged about 34
years, D/o Eraiah .Y.T, R/at No.
404, Vishnu Enclave, 7th Cross,
H B C S Layout, Poornapragna
Layout, Bengaluru-560061, |
have changed my name from
BHAGYA .E to BIMBASHRI, this
affidavit is sworn & signed
before the Govt. of India Notary
A. PRABHAKAR on 16-08-2023
at Bengaluru.

AFFIDAVIT

|, MALATHI VENU, S/o. Late
Krishnamurthy .V @ Malathi
Narayana, Aged about 36 years, R/at
No. 187, Reddy Palya, HAL Post,
Vimanapura, Bangalore - 560 017,
do hereby declare that, my father's
name is KRISHNAMURTHY .V
@ MALATHI NARAYANA both the
names are my father's only. Vide
affidavit dated 2.8.2023 swom to
before K. Venkateshan, Advocate &
Notary, Govt. of India, Bengaluru.

I, HEENANAAZ SAMEER
DODDAMANI, W/o Sameer |
Doddamani, aged about 36 years, R/at
No. 202, 2nd Floor, Flourish Kalpatharu
Apartments, SRS Road, Peenya | Stage,
Bangalore North, Bangalore-58, do
hereby declare that all the names i.e.,
HEENA NAAZ, HEENANAAZ
TAHASILDAR and HEENANAAZ
SAMEER DODDAMANI are one and the
same and belongs to me only, vide
affidavit dated 14-08-2023, sworn before
Advocate and Notary ARUNA .V at
Bangalore.

BEFORE THE KARNATAKA APPELLATE
TRIBUNAL AT BENGALURY s

Colony,

562123 | have lost my Original Registered Sale deed
bearing Doc.No.4695/2020-21 dated on 16.12.2020 for
Property bearing Site.Mo.28, 0dd Assessment.No.21,
New J\ssessmerlt No.21/1, 22, 23, measuring East fo
Wast Northern side 30 feet Sauthem sid 35 feat and
North to South Eastern side 44 feat, Westemn side 25 feet,
totally measuring 1120 Sq feet, Situated at
Village, Hobli,

North mem taking phomoownxem&snopn
Madanayakanzhal

IF Ay nermn-’lnsﬁuinun hias any claim or interest of any
nature pertaning to al property and document,
the said claims along-with Supporting document shall
be filed with undersigned within 7 days from the date of
publication of this Notice al the address mentioned
below. Any claim raized thereafter shall not be
entertained or binding.

Deepa AM, Advocate,
KAR/4T74/2012, No.§, B0 Feel Road,
Chandra Layout, Bangalore-5600:40.

Bangalore, Dated: 17.08.2023

PUBLIC NOTICE

|, Mr.5ubhash.C Residing &t #20, 151 Main, 14th Cross,
ji South Blectric

Factory Bangalore Kammataka-560026 | have lost my
Original Ragistered Sale Deed bearing
Doc.No,34880/2004-05 dated on 17.12.2004 for
Property bearing Site.No.15, Khatha.No.B4/1A, New
Khatha.SI.No.111, Property.Nol.108, Assessment.
No.84/1A/5, measuring East to West 40 feet and
North to South 30 feet, totally measuring 1200 Sq feet,
Situated at Devagere Village, K.Gollahalli Grama
Panchayath, Kengeri Hobli, Bangalore South Taluk .
While taking photocopy in Xerox Shop

If Any person/institution has any claim or interast of
any nature pertaining to aforesaid property and
document, the said claims along-with Supporting
document shall be filed with undersigned within 7
days from the date of puhllnatlnn of this Notice at the

Any
shall not be entertained or binding.

Deapa A.M, Advocate,
KAR/474/2012, No.6, 80 Feet Road,
Chandra Layout, Bangalore-560040,
Bangalore, Dated: 17.08.2023

PUBLIC NOTICE

My Clients Smt. CHITRA D. Wio. Late Dharani R.
Aged about 50 years, Sri. Anand D. S/o. Late
Dharani R. Aged about 34 years and Sri. Dillibabu
D. S/0. Late Dharani R. Aged about 30 years, all are
R.l’al No.48, 2n:| Cmss Muddappa Garden,
Norm B - 560
021, is intends to purchase the below mentioned
Schedule Property belonging to Mrs. SALMA
KHAN, Aged about 59 Years, W/o. Syed Tahmid
Yunns, Dfo. Late Fathima Begum @ Shazadi
Begum, Mrs. SALMA KHAN, Aged about 59 Years,
Wio. Syed Tahmid Yunns, D/o. Late Fathima Begum
‘@ Shazadi Begum, Residing at MNo.416, 4th 'G'
Main, 2nd Cross, HRBR Layout, Kalyan Magar,
Bengaluru - 560 043 and her family members,
having title to the Property concerned as per the
documents verified,
Any person or persons asserting any rights, title or
claim inthe schedule property in any manner or the
documents thereof or objecting to such sale in
favour of my clients should write to the
undersigned within Seven (7) days from the date
of issuance of the Public Notice with all
documentary proof on which they are basing and
asserting their rights with regard to the schedule
properties. The claims and objections received
thereafter will not be binding on my clients and
thereafter my clients shall proceed to purchase the
schedule properties as if there are no claimants/
objections to the schedule property.
SCHEDULE PROPERTY
All that piece and parcel of Property bearing being a
Portion of the Property as annexed sketch plan
marked as "EFGH" bearing present Municipal
Ne.107/1, being the First Floor Godown, situated
al Kumnargundn Road now called as J.C. Road,
luru -560 002, know as Godown No.5,
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measuring East fo West : 10.6 Feet, and North to
‘South :60 Feet, with common walls and RCC Pillars
and beams on the Northemn and Southem Sides,
now comes within the Jurisdiction of Bruhath
Bengaluru Mahanagara Palike Ward No.119-

Snoskic S0 Dol By Mwogdnvnen, FBee's §BWOT Suwfi'ed),, @oud www.indiabullshomel com
D@t reAwww.auctionfocus.infiean® ua® 208 . <
B7o0% : 11.08.2023 ebsedoiug whwd

29 : oridedy RoBainLICS, FRONE Faoat Okt

ogowog-IV-a

(Do) 8(6)T AwogBriday Reedd)

Aoaxrid InoakEfi SnRvekid Botss
#80,08 Rotid, (an'peatraiots) Dababrieh, 20020 dodbab 8(6) 22y Aodbad 9(1)d Dwogidieodnt Laeerba
A giesn’ uon BEnRpn® up® Fmefoder ks Mo antgpratraliols ue® $8),0k RokidRt, Teoly, 200208009,
Xoehriv S0kt SeumeN A-B0e% SRTL ARLT.
& Rapes RredEon S8 SN st (rieb) w8 re,Cokid (ieh) drl Anus dedbgtedornd, RoBaintves
BPrort Faent O2utIa® (CIN:L65922DL2005PLC136029) ( “F8Rufr §BE0.") B30 SRidrrics’ SnEwes o1 urt
SF0RORE Apek(rieh) o 1R3¢ mPedain) FEAE'F FBLUC 0hYE BTdobSN SdubEnoluy, FByE'r FRLTIT
CoUEEE & B3y rep 2F008 Ho wed FHo. HHLBGL00292946 ITTYR wren, Lobd wed  (Zowos dvow
BeFlaviecd) S3) 09.08.20230 3usd wH,0.. 28,73,330/- (demaod) RT3 Hokd oF 233 Sued KdHUD Swded
Boedd) 303 ) we wod i) 930 Fowod3 drysen(rieb)od Tarem Fowols b So3) SieEte §ALCON LT
wewol 230 Boeyrideolit 10.08.2023000 AT wE 0b Iiedreh “oddedne Zort”, “addode Zei B3 “udRFPe
BEL7F 20d” 8LRODE 3202 04.09.20230050 3059, E 110k302.00 Do Bord riotd04,000 358 SR0ek SREOTRS.
4oen(rid)od BRF 1e) de. 22,00,000/- (Aol 133 S0 ©F 303, 8d 303 6wt 2P B (“2a358”)
€.2,20,000/- (dAZo03 20E) 0% 223 TV TR, ) vodd, DR’ wielods 10% 4 Romend.

4oay(rid) DI

st do. 208, agrde HmBBobd, 810 BEC whAD BeTof VUt vz Blesteod Wodl Gemrs Gedmozo sorhy
#dolrenrdd 159 wdd wlol odyis medd e, bof bes mv.—w mmmrwmmmy ﬁ) Beard, 1366,
1367, 1368 S0 1369 FF Do YRy 1.9Me0BAS BRI ¢xd, Ba3r Jo. 4/1, IRBog M, u@ﬁdw
udesef sonsy, Worsedd - 560100,o‘mrwm)nzgmhd

wshwod:
Tpdr @ Loefod - zba;b 1 bt
3o k¢ Fo. 209 oo H Rt Fo. 207
Sn0ekid dSded Do 2033 Mwogdridmn, ABREr $BKT0 SuRirnd, wodt www.indiabullst | com
ﬁ%orl‘ mefiwww.auctionfocus.infenrfug Snd.

ob
700w : 11.08.2023 ehsedoiug whwbd

9 : Boridadh QBRI B0 FFRs ODoE

Temple Ward, No.107/1-5/1,
I’IDNM? 141-107/1-5/1. The total super built up
area of Schedule 'EFGH" Property is 618 Square
Feet with RCC Roofing, Red oxide Flooring and
jungle Wood door and windows along with
undivided share of 360 Square Feet .. 12.5% of
entire Land of 4500 Square Feet with

APPEAL NO.103/2022
BETWEEN:
Sree Thyagaraja Co-operative Bank Ltd.,
No.5, 9th Cross, N.R. Colony,
Bangalore-5600189.
Represented by its Chief Executive Officer
Sreeram.S S/o late N.K.Subramanayam.

APPELLANT

AND:
1.The Additional Register of Co-op Societies,
Disputes, Rule 441,
Karnataka State Co-operative Urban.
Banks Federation Limited, K.H. Road,
Bangalore 560 027
2.Sri. Nadamuni.N, S/o Late M.Narayanan,
Aged about 72 years,
ResidingatNo. 1/4, 1stMain Road,
3rd Cross, Avalahalli, Bytarayanapura,
Bangalore-560 026. . Respondents
Whereas, the above appeal is filed by the
appellant under section 105 of the
Karnataka Co-operative Societies Act, 1959
against the Respondents for set-aside order
passed by the 1st Respondent in Dispute
No.ARD/UBF/110/2020-21, dated on
27.01.2022.
The Respondent No.2 hereby summoned to
appear in this court in person of through an
Advocate duly instructed or through some
one authorized by law to act for you in this
case, Karnataka Appellate Tribunal (KAT-5),
at 2: 30 PMin the forenoon on 06-09-2023.
If you fail to so to appear on the said date as
directed by the court, without any further
notice, the suit will be dealt with, heard and
decided on merits in your absence.
Issued under my hand and the seal of this
courton 02nd day of August 2023.

By Order of the Court
Asst. Registrar
Karnataka Appellate
Tribunal At Bengaluru
A. Devaraja,
Advocate for Appellant
No.214, 2nd Floor, 4th Cross,
Cubbonpete, Bangalore-560002
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staircase of ?JEI square Feet appmxlmalely is
for all th if the
purchaser and bounded on the :
[East by : Portion of Municipal No.103, belonging
1o P. Jayaprakash, West by : Kumbargundi Road,
Morth by : Godown No.5, belonging to ULA. Khan,
forming a Portion of Municipal No.107/1, South
by: Private Property.
J.5. KRISHNAMURTHY Advocate,
No.10, (334/10), 7th B Cross, Bhuvaneshwari
Neuar BSK Il Stage, Bengaluru - 560 085,
Mob No. 9845399492  Date : 16-08-2023
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TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5™ Floor, Bagmane Tech Patk,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200K.A2007FTC043453; Email id: manjusha.nair@sap.com

SHORTER NOTICE OF EXTRAORDINARY GENERAL MEETING

SHORTER NOTICE is hereby given that the Extraordinary General Meeting (EGM) of the
members of TRX TECHNOLOGIES INDIA PRIVATE LIMITED will be held on MONDAY,
AUGUST 14, 2023 at 11.30 A.M. at 65/2, Laurel 'B' Block, 5th Floor, Bagmane Tech Park, CV
Raman Nagar, Byrasandra, Bangalore — 560093, Karnataka, India, to transact the following
business:-

SPECIAL BUSINESSES:
1. APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY:

To consider and, if thought fit, to pass with or without modification(s), the following resolution as a
Special Resolution:

“RESOLVED THAT pursuant to the provisions of the Section 59 and other applicable provisions of
the Insolvency and Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017, and subject to the approval of creditors of the
company, if any, the consent of shareholders of the Company be and is hereby accorded to voluntary
liquidate the company.

RESOLVED FURTHER THAT the Declaration of Solvency along with the necessary Affidavit, and
List of debts as signed by majority of the Directors of the Company accompanied by the Financial
Statements and record of business operations for the previous two years (31% March, 2022 and 31*
March, 2023) be and is hereby considered, approved and adopted.

RESLOVED FURTHER THAT any Director of the Company be and is hereby authorized to sign and
file the necessary forms with the Registrar of Companies, take all the necessary actions, steps in
connection with the above resolution including filing of necessary intimation in relation to the voluntary
liquidation of the Company with all the necessary authorities and to do all the deeds or things as are
incidental or necessary thereto.”

2. APPROVAL FOR APPOINTMENT OF LIQUIDATOR FOR THE PURPOSE OF
VOLUNTARY LIQUIDATION.

To consider and, if thought fit, to pass with or without modification(s), the following resolution as a
Special Resolution:

“RESOLVED THAT in terms of the Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, and subject to the approval of creditors of the company, if any, consent of
the shareholders of the company be and is hereby accorded to appoint Ms. Nithya Pasupathy (IP Reg.
No. IBBI/IPA-002/IP-N00911/2020-2021/13144) a member of the insolvency professional agency and
registered with the Insolvency and Bankruptcy Board of India, to act as the liquidator of the Company
for the purpose of voluntary liquidation of the Company at a remuneration of INR 5,00,000/- (Rupees
Five Lakh only) exclusive of tax and cost, charges and other out of pocket expenses which will be
reimbursed on actual basis and as may be agreed mutually.
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TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5% Floor, Bagmane T'ech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair@sap.com

RESOLVED FURTHER THAT Ms. Nithya Pasupathy be and is hereby authorized to exercise all the
powers and duties as exercisable by the liquidator as provided in Section 35 and all other applicable
provisions of the Insolvency and Bankruptcy Code, 2016 and Chapter 1V of the Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017, for affecting the
voluntary liquidation of the Company.

RESLOVED FURTHER THAT any Director of the Company be and is hereby authorized to take all
the necessary actions, steps including filing of necessary intimation in relation to the voluntary
liquidation, appointment of insolvency professional as the liquidator of the Company with all the
necessary authorities to give effect to the above resolutions and to do all the deeds or things as are
incidental or necessary thereto.”

By Order of the Board of Directors

For TRX Technologies In/(ya P,I'Watc_ Limited
f‘/:‘.t)//“ F AN
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o\‘w
Sandeep Ujire Padvetn <. /
Director \ CT %
DIN: 09563593

Registered office address: 65/2, Laurel 'B' Block,
5th Floor, Bagmane Tech Park, CV Raman Nagar,
Byrasandra, Bangalore — 560093,

Karnataka, India

Date: August 3, 2023



TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5™ Floor, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair(@sap.com

NOTES

1. A member entitled to attend and vote at the extraordinary general meeting is entitled to appoint
a proxy to attend and vote on a poll instead of himself/ herself and the proxy need not to be a member
of the company. The instrument appointing the proxy should, however, be deposited at the registered
office of the company duly completed not less than 48 hours before the scheduled time fixed for holding
the meeting.

A blank proxy form is enclosed.

2. A person can act as a proxy on behalf of members not exceeding fifty and holding in the
aggregate not more than ten percent of the total share capital of the Company carrying voting rights. A
member holding more than ten percent of the total share capital of the Company carrying voting rights
may appoint a single person as proxy and such person shall not act as a proxy for any other person or
shareholder.

3. During the period beginning 24 hours before the time fixed for the commencement of the
meeting and ending with the conclusion of the meeting, a member would be entitled to inspect the
proxies lodged at any time during the business hours of the company, provided that not less than three
days of notice in writing is given to the company.

4. No gifts, gifts coupons, or cash in lieu of gifts is distributed in the Meeting.

5. The relevant explanatory statement pursuant to section 102 of the Companies Act, 2013 in
respect of the Special Businesses as set out above is annexed hereto and form part of this notice.

6. Members are requested to:-

Deliver duly completed and signed attendance slip at the entrance of the meeting venue, as entry to the
hall will be strictly on the basis of the entry slip available at the counter of the venue to be exchanged
with the attendance slip

7. The Notice for the Extraordinary General Meeting will be available for inspection at the
Registered Office of the Company on all working days during the business hours and up to the date of
Extraordinary General Meeting.

8. All documents referred to in the accompanying notice and explanatory statement are open for
inspection at the Registered Office of the Company during the normal business hours on all working
days (except Saturdays, Sundays and Public Holidays) up to the date of this Extraordinary General
Meeting.

9. In case of joint holders attending the Meeting, only such joint holder who is higher in the order
of names will be entitled to vote.

10. Pursuant to provisions of section 101 of the Act, the meeting will be convened at a shorter
notice after obtaining consent, in writing, of not less than 95% of the members (in number) of the
Company. The draft consent letter is enclosed with notice. Members are requested to send the signed
consent letter before the EGM.

The Landmark for reaching the venue is 65/2, Laurel 'B' Block, 5th Floor, Bagmane Tech Park, CV
Raman Nagar, Byrasandra, Bangalore — 560093, Karnataka, India.

Route Map is attached: Lo ke 7




TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5 Floor, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair@sap.com

ROUTE-MAP TO THE VENUE OF EXTRAORDINARY GENERAL MEETING OF TRX
TECHNOLOGIES INDIA PRIVATE LIMITED
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Sandeep Ujire Padvetnaya

Director
DIN: 09563593

Registered office address: 65/2, Laurel 'B' Block,
5th Floor, Bagmane Tech Park, CV Raman Nagar,
Byrasandra, Bangalore — 560093,

Karnataka, India

Date: August 3, 2023



TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5™ Floor, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FT'C043453; Email id: manjusha.nair@sap.com

ANNEXURE TO THE NOTICE
(Explanatory Statement pursuant to section 102 of the Companies Act, 2013)

As required by Section 102 of the Companies Act, 2013 (Act), the following explanatory statement sets
out all material facts relating to the businesses mentioned under Item No. 1 & 2 of the accompanying
Notice:

ITEM NO. 1: APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY

The Company was incorporated on 24/07/2007 with the objective to carry on the business of
providing information technology services.

However, presently the Company is not carrying any business activity and management of the company
does not have any future plans to run the affairs of the company in a manner which will be fruitful for
the shareholders of the company.

Therefore, the boards of directors of the Company considered the matter and were of the opinion that
in view of the non-availability of the business prospects it will be best to voluntary liquidate the
Company.

Further, the board made a pragmatic assessment of the affairs of the Company and formed an opinion
that the Company is solvent and will be able to pay its debts, if any, in full from the assets of the
company.

Pursuant to the provisions of the Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, the approval of members of the Company is required by way of Special
Resolution to voluntarily liquidate the Company.

The Board of Directors of the Company recommends the resolution for your approval as Special
Resolution.

None of the Directors or their relatives are interested or concerned, financially or otherwise in the
proposed special resolution as set out at the Item No. 1 of the Notice.

ITEM NO. 2: APPROVAL FOR APPOINTMENT OF LIQUIDATOR FOR THE PURPOSE OF
VOLUNTARY LIQUIDATION

For the purpose of voluntary liquidation of the Company, a Liquidator is required to be appointed as
per the provisions of Section 59 and other applicable provisions of the Insolvency and Bankruptcy Code,
2016 read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) |
Regulations, 2017 and other applicable provisions.

The Board recommends the name of Ms. Nithya Pasupathy (IP Reg. No. IBBI/IPA-002/IP-
N00911/2020-2021/13144), a member of the insolvency professional agency and registered with the
Insolvency and Bankruptcy Board of India as an Insolvency Professional and who is meeting the
eligibility criteria as specified under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017, to be appointed as Liquidator of the Company at
such remuneration as specified in the resolution, for the purpose of voluntary liquidation and to carry
out the functions and duties as per the provisions of Section 35 and all other applicable provisions of
the Insolvency and Bankruptcy Code, 2016. '"




TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5t Floot, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair@sap.com

Pursuant to the provisions of the Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, the approval of members of the Company is required by way of Special
Resolution for appointment of insolvency professional to act as the liquidator.

The Board of Directors of the Company recommends the resolution for your approval as Special
Resolution.

None of the Directors or their relatives are interested or concerned, financially or otherwise in the
proposed special resolution as set out at the Item No. 2 of the Notice.

By Order of the Board of Directors

For TRX Technologies India Priyate Limited

I;;,__,Q/ ’»1 vFr
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\\
Sandeep Ujire Padvetnaya 72\
Director \\{5;“ —
DIN: 09563593 S

Registered office address: 65/2, Laurel 'B' Block,
5th Floor, Bagmane Tech Park, CV Raman Nagar,
Byrasandra, Bangalore — 560093,

Karnataka, India

Date: August 3, 2023
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SAP CONCUR

SAP Concur 601 108th Avenue NE, Suite 1000

Bellevue, WA 98004
USA

To,

The Board of Directors

TRX Technologies India Private Limited
Registered office: 65/2, Laurel B Block,
5th Floor, Bagmane Tech Park,

C. V. Raman Nagar, Byrasandra,
Bangalore — 560 093

Karnataka, India

Dear Directors,

Re: Acknowledgement of receipt of the Notice of Extraordinary General Meeting (“EGM”)
of TRX Technologies India Private Limited

We, Concur Technologies Inc., with the office of the Company situated at 601 108th
Avenue NE, Suite 1000, Bellevue, Washington, USA. (“Company”) holding 1 (One) Equity
Shares of ¥ 10 (Rupees Ten) each in TRX Technologies India Private Limited hereby
acknowledge the receipt of the Notice of Extraordinary General Meeting (“EGM”) of M/s. TRX
Technologies India Private Limited, to be held on Monday, August 14, 2023 at 11.30 A.M. at
the Registered Office of the Company situated at 65/2, Laurel B Block, 5th Floor, Bagmane Tech
Park, C. V. Raman Nagar, Byrasandra, Bangalore — 560 093, Karnataka, India.

This is for your information and necessary action.
Thanking you,
Yours faithfully,

For, Concur Technologies Inc.,

DocuSigned by:

P~

4F8D9C5B333C4ES...

Mary Beth Hanss
Sole Director

August 3, 2023



DocuSign Envelope ID: 63351EC3-C9AE-4DA8-AF43-B64F3E80F255

SAP CONCUR
SAP Concu r 601 108th Avenue NE, Suite 1000
Bellevue, WA 98004

USA

To,

The Board of Directors

TRX Technologies India Private Limited
Registered office: 65/2, Laurel B Block,
5th Floor, Bagmane Tech Park,

C. V. Raman Nagar, Byrasandra,
Bangalore — 560 093

Karnataka, India

Dear Directors,

Re: Authorization to attend and vote at the Extraordinary General Meeting (“EGM”) of
TRX Technologies India Private Limited

We, Concur Technologies Inc., with the office of the Company situated at 601 108th
Avenue NE, Suite 1000, Bellevue, Washington, USA. (“Company”) holding 1 (One) Equity
Shares of ¥ 10 (Rupees Ten) each in TRX Technologies India Private Limited hereby authorize
Mr. Venkat Rao Chavali, Director Accounting Expert, to attend and vote on behalf of Concur
Technologies Inc., at the Extraordinary General Meeting of M/s. TRX Technologies India
Private Limited, to be held on Monday, August 14, 2023 at 11.30 A.M. at the Registered Office
of the Company situated at 65/2, Laurel B Block, 5th Floor, Bagmane Tech Park, C. V. Raman
Nagar, Byrasandra, Bangalore — 560 093, Karnataka, India.

This is for your information and necessary action.
Thanking you,
Yours faithfully,

For, Concur Technologies Inc.,

DocuSigned by:

Pl —
4F8D9C5B333C4ES...
Mary Beth Hanss

Sole Director

August 3, 2023
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SAP CONCUR

SAP Concu r 601 108th Avenue NE, Suite 1000

Bellevue, WA 98004
USA

Consent of shareholder for shorter notice
[Pursuant to Section 101(1) of the Companies Act, 2013]

To,

The Board of Directors

TRX Technologies India Private Limited
Registered office: 65/2, Laurel B Block,
5th Floor, Bagmane Tech Park,

C. V. Raman Nagar, Byrasandra,
Bangalore — 560 093

Karnataka, India

Dear Directors,
Re: CONSENT BY SHAREHOLDER FOR SHORTER NOTICE

We, Concur Technologies Inc., with the office of the Company situated at 601 108th
Avenue NE, Suite 1000, Bellevue, Washington, USA. (“Company”) holding 1 (One) Equity
Shares of X 10 (Rupees Ten) each in TRX Technologies India Private Limited hereby give
consent, pursuant to Section 101(1) of the Companies Act 2013, to hold the Extraordinary
General Meeting (EGM) of M/s. TRX Technologies India Private Limited, to be held on
Monday, August 14, 2023 at 11.30 A.M. at the Registered Office of the Company situated at
65/2, Laurel B Block, 5th Floor, Bagmane Tech Park, C. V. Raman Nagar, Byrasandra, Bangalore
— 560 093, Karnataka, India at shorter notice.

This is for your information and necessary action.
Thanking you,
Yours faithfully,
For, Concur Technologies Inc.,
DocuSigned by:

Prel—

4F8D9C5B333C4ES...

Mary Beth Hanss
Sole Director

August 3, 2023
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: TRX, Inc.
601 108th Avenue NE, Suite 1000
s Bellevue, WA 98004

USA

To,

The Board of Directors

TRX Technologies India Private Limited
Registered office: 65/2, Laurel B Block,
5th Floor, Bagmane Tech Park,

C. V. Raman Nagar, Byrasandra,
Bangalore — 560 093

Karnataka, India

Dear Directors,

Re: Acknowledgement of receipt of the Notice of Extraordinary General Meeting (“EGM”)
of TRX Technologies India Private Limited

We, TRX, Inc. with the office of the Company situated at 601 108th Avenue NE, Suite
1000 Bellevue, Washington 98004, USA. (“Company”) holding 9,999 (Nine Thousand Nine
Hundred Ninety Nine) Equity Shares of ¥ 10 (Rupees Ten) each in TRX Technologies India
Private Limited hereby acknowledge the receipt of the Notice of Extraordinary General Meeting
(“EGM”) of M/s. TRX Technologies India Private Limited, to be held on Monday, August 14,
2023 at 11.30 A.M. at the Registered Office of the Company situated at 65/2, Laurel B Block, 5th
Floor, Bagmane Tech Park, C. V. Raman Nagar, Byrasandra, Bangalore — 560 093, Karnataka,
India.

This is for your information and necessary action.
Thanking you,
Yours faithfully,

For, TRX, Inc.

DocuSigned by:

Prel—

4F8D9C5B333C4ES...

Mary Beth Hanss
Sole Director

August 3, 2023



DocuSign Envelope ID: 63351EC3-C9AE-4DA8-AF43-B64F3E80F255

: TRX, Inc.
601 108th Avenue NE, Suite 1000
s Bellevue, WA 98004

USA

To,

The Board of Directors

TRX Technologies India Private Limited
Registered office: 65/2, Laurel B Block,
5th Floor, Bagmane Tech Park,

C. V. Raman Nagar, Byrasandra,
Bangalore — 560 093

Karnataka, India

Dear Directors,

Re: Authorization to attend and vote at the Extraordinary General Meeting (“EGM”) of
TRX Technologies India Private Limited

We, TRX, Inc. with the office of the Company situated at 601 108th Avenue NE, Suite
1000 Bellevue, Washington 98004, USA. (“Company”) holding 9,999 (Nine Thousand Nine
Hundred Ninety Nine) Equity Shares of 10 (Rupees Ten) each in TRX Technologies India
Private Limited hereby authorize Ms. Manjusha Nair, Director, or Mr. Subraya R Bhagwat,
Regional Chief Accountant — APJ & GC to attend and vote on behalf of TRX, Inc. at the
Extraordinary General Meeting of M/s. TRX Technologies India Private Limited, to be held on
Monday, August 14, 2023 at 11.30 A.M. at the Registered Office of the Company situated at
65/2, Laurel B Block, 5th Floor, Bagmane Tech Park, C. V. Raman Nagar, Byrasandra, Bangalore
— 560 093, Karnataka, India.

This is for your information and necessary action.
Thanking you,
Yours faithfully,

For, TRX, Inc.

DocuSigned by:

Prel—

4F8D9C5B333C4ES...

Mary Beth Hanss
Sole Director

August 3, 2023
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: TRX, Inc.
601 108th Avenue NE, Suite 1000
s Bellevue, WA 98004

USA

Consent of shareholder for shorter notice
[Pursuant to Section 101(1) of the Companies Act, 2013]

To,

The Board of Directors

TRX Technologies India Private Limited
Registered office: 65/2, Laurel B Block,
5th Floor, Bagmane Tech Park,

C. V. Raman Nagar, Byrasandra,
Bangalore — 560 093

Karnataka, India

Dear Directors,
Re: CONSENT BY SHAREHOLDER FOR SHORTER NOTICE

We, TRX, Inc. with the office of the Company situated at 601 108th Avenue NE, Suite
1000 Bellevue, Washington 98004, USA. (“Company”) holding 9,999 (Nine Thousand Nine
Hundred Ninety Nine) Equity Shares of ¥ 10 (Rupees Ten) each in TRX Technologies India
Private Limited hereby give consent, pursuant to Section 101(1) of the Companies Act 2013, to
hold the Extraordinary General Meeting (EGM) of M/s. TRX Technologies India Private
Limited, to be held on Monday, August 14, 2023 at 11.30 A.M. at the Registered Office of the
Company situated at 65/2, Laurel B Block, 5th Floor, Bagmane Tech Park, C. V. Raman Nagar,
Byrasandra, Bangalore — 560 093, Karnataka, India at shorter notice.

This is for your information and necessary action.
Thanking you,
Yours faithfully,

For, TRX, Inc.

DocuSigned by:

Prel—

AESDOCEB333C4ESL.

Mary Beth Hanss
Sole Director

August 3, 2023



TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5% Floor, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair@sap.com

CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTIONS PASSED IN THE
EXTRAORDINARY GENERAL MEETING OF TRX TECHNOLOGIES INDIA
PRIVATE LIMITED HELD ON MONDAY, AUGUST 14, 2023, COMMENCED AT
11.30 AM. AND CONCLUDED AT 12.00 P.M. AT THE REGISTERED OFFICE OF
THE COMPANY SITUATED AT 65/2, LAUREL B BLOCK, 5STH FLOOR, BAGMANE
TECH PARK, C. V. RAMAN NAGAR, BYRASANDRA, BANGALORE - 560 093,
KARNATAKA, INDIA

SPECIAL BUSINESSES:
SPECIAL RESOLUTION NO. 1 (ITEM NO. 1 IN THE NOTICE):

APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY

“RESOLVED THAT pursuant to the provisions of the Section 59 and other applicable provisions of
the Insolvency and Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017, and subject to the approval of creditors of the
company, if any, the consent of shareholders of the Company be and is hereby accorded to voluntary
liquidate the company.

RESOLVED FURTHER THAT the Declaration of Solvency along with the necessary Affidavit, and
List of debts as signed by majority of the Directors of the Company accompanied by the Financial
Statements and record of business operations for the previous two years (31% March, 2022 and 31*
March, 2023) be and is hereby considered, approved and adopted.

RESLOVED FURTHER THAT any Director of the Company be and is hereby authorized to sign and
file the necessary forms with the Registrar of Companies, take all the necessary actions, steps in
connection with the above resolution including filing of necessary intimation in relation to the voluntary
liquidation of the Company with all the necessary authorities and to do all the deeds or things as are
incidental or necessary thereto.”

//CERTIFIED TRUE COPY//
For, TRX Technologies India Private Limited

fi- ﬁ‘,é‘?‘-,,-l R
Sandeep Ujire Pd@ivétné’y%"‘
Director

DIN: 09563593

Date: August 14, 2023

Address:

Maangalya Prosper, no. 406,
Sovereign Tower, Orchid Block,
60 Feet road, near Tamarind Tree,
Anjanapura, Bangalore - 560062,
Karnataka, India



TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5% Floor, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair@sap.com

CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTIONS PASSED IN THE
EXTRAORDINARY GENERAL MEETING OF TRX TECHNOLOGIES INDIA PRIVATE
LIMITED HELD ON MONDAY, AUGUST 14, 2023, COMMENCED AT 11.30 A.M. AND
CONCLUDED AT 12.00 P.M. AT THE REGISTERED OFFICE OF THE COMPANY
SITUATED AT 65/2, LAUREL B BLOCK, 5TH FLOOR, BAGMANE TECH PARK, C. V.
RAMAN NAGAR, BYRASANDRA, BANGALORE - 560 093, KARNATAKA, INDIA

SPECIAL BUSINESSES:
SPECIAL RESOLUTION NO. 2 (ITEM NO. 2 IN THE NOTICE):

APPROVAL FOR APPOINTMENT OF LIQUIDATOR FOR THE PURPOSE OF
VYOLUNTARY LIQUIDATION

“RESOLVED THAT in terms of the Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation -
Process) Regulations, 2017, and subject to the approval of creditors of the company, if any, consent of
the shareholders of the company be and is hereby accorded to appoint Ms. Nithya Pasupathy (IP Reg.
No. IBBI/IPA-002/IP-N00911/2020-2021/13144) a member of the insolvency professional agency and
registered with the Insolvency and Bankruptcy Board of India, to act as the liquidator of the Company
for the purpose of voluntary liquidation of the Company at a remuneration of INR 5,00,000/- (Rupees
Five Lakh only) exclusive of tax and cost, charges and other out of pocket expenses which will be
reimbursed on actual basis and as may be agreed mutually.

RESOLVED FURTHER THAT Ms. Nithya Pasupathy be and is hereby authorized to exercise all the
powers and duties as exercisable by the liquidator as provided in Section 35 and all other applicable
provisions of the Insolvency and Bankruptcy Code, 2016 and Chapter IV of the Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017, for affecting the
voluntary liquidation of the Company.

RESLOVED FURTHER THAT any Director of the Company be and is hereby authorized to take all
the necessary actions, steps including filing of necessary intimation in relation to the voluntary
liquidation, appointment of insolvency professional as the liquidator of the Company with all the
necessary authorities to give effect to the above resolutions and to do all the deeds or things as are
incidental or necessary thereto.”
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TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5™ Floor, Bagmane Tech Park,
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CIN: U72200KA2007FT'C043453; Email id: manjusha.nair@sap.com

CERTIFIED TRUE COPY OF THE EXTRACT OF EXPLANATORY STATEMENT
PURSUANT TO SECTION 102 OF THE COMPANIES ACT, 2013

ITEM NO. 1:
APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY

The Company was incorporated on 24/07/2007 with the objective to carry on the business of
providing information technology services.

However, presently the Company is not carrying any business activity and management of the company
does not have any future plans to run the affairs of the company in a manner which will be fruitful for

the shareholders of the company.

Therefore, the boards of directors of the Company considered the matter and were of the opinion that
in view of the non-availability of the business prospects it will be best to voluntary liquidate the
Company.

Further, the board made a pragmatic assessment of the affairs of the Company and formed an opinion
that the Company is solvent and will be able to pay its debts, if any, in full from the assets of the

company.

Pursuant to the provisions of the Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, the approval of members of the Company is required by way of Special
Resolution to voluntarily liquidate the Company.

The Board of Directors of the Company recommends the resolution for your approval as Special
Resolution.

None of the Directors or their relatives are interested or concerned, financially or otherwise in the
proposed special resolution as set out at the Item No. 1 of the Notice.
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CERTIFIED TRUE COPY OF THE EXTRACT OF EXPLANATORY STATEMENT
PURSUANT TO SECTION 102 OF THE COMPANIES ACT, 2013

ITEM NO. 2:
APPROVAL FOR APPOINTMENT OF LIQUIDATOR FOR THE PURPOSE OF
VOLUNTARY LIQUIDATION

For the purpose of voluntary liquidation of the Company, a Liquidator is required to be appointed as
per the provisions of Section 59 and other applicable provisions of the Insolvency and Bankruptcy Code,
2016 read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017 and other applicable provisions.

The Board recommends the name of Ms. Nithya Pasupathy (IP Reg. No. IBBI/IPA-002/IP-
NO00911/2020-2021/13144), a member of the insolvency professional agency and registered with the
Insolvency and Bankruptcy Board of India as an Insolvency Professional and who is meeting the
eligibility criteria as specified under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017, to be appointed as Liquidator of the Company at
such remuneration as specified in the resolution, for the purpose of voluntary liquidation and to carry
out the functions and duties as per the provisions of Section 35 and all other applicable provisions of
the Insolvency and Bankruptcy Code, 2016.

Pursuant to the provisions of the Section 59 and other applicable provisions of the Insolvency and
Bankruptcy Code, 2016, read with Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, the approval of members of the Company is required by way of Special
Resolution for appointment of insolvency professional to act as the liquidator.

The Board of Directors of the Company recommends the resolution for your approval as Special
Resolution.

None of the Directors or their relatives are interested or concerned, financially or otherwise in the
proposed special resolution as set out at the Item No. 2 of the Notice.
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CS. Nithya Pasupathy
Insolvency Professional

Date: 2" August, 2023

To,

The Board of Directors

TRX Technologies India Private Limited

65/2, Laurel 'B' Block, 5th Floor, Bagmane Tech Park,

CV Raman Nagar, Byrasandra, Bangalore — 560093, India

Dear Sir,

Sub: Certificate and Consent for Appointment of Company Liquidator for the purpose of
voluntary liquidation of the Company.

[, Nithya Pasupathy, a registered Insolvency Professional with Insolvency and
Bankruptcy Board of India under Reg. No. IBBI/IPA-002/1P-N00911/2020-2021/13144,
having office at Old No: 28 (New No: 10), 3rd Cross Street, R.K. Nagar, Raja Anna Malai
Puram, Chennai, Tamil Nadu 600028 hereby give my consent to be appointed as the
Liquidator, for the voluntary liquidation of the Company in accordance with the Insolvency
and Bankruptcy Code, 2016 read with Regulations made thereunder.

| hereby certify and affirm that:

1. 1 am eligible to be appointed as the Liquidator of the Company;

2. There are no disciplinary proceedings or restraint orders pending against me
with the Insolvency and Bankruptcy Board of India

3. | adhere to the provision as set out in the Insolvency and Bankruptcy Board of
India (Insolvency Professionals) Regulations, 2016;

Regn. No: IBBI/IPA-002/IP-N00911/2020-2021/13144
Old No: 28 (New No: 10), 3rd Cross Street, R.K. Nagar, Raja Anna Malai Puram
Chennai, Tamil Nadu 600028
Contact: 9566033007 email: nithya@prowiscorporate.com




CS. Nithya Pasupathy
Insolvency Professional

4. | am independent of the Company and its Board and hereby disclose the
following in accordance with Rule 6 Insolvency and Bankruptcy Board of India

(Voluntary Liquidation process) Regulation, 2017:

a) | am eligible to be appointed as an independent director on the board of the
corporate person under section 149 of the Companies Act, 2013 (18 of 2013),

where the corporate person is a company;
(b) | am not a related party of the Company;

(c) I am not been an employee or proprietor or a partner of firm of auditors or
company secretaries or cost auditors of the Company; or of a legal or a
consulting firm, that has or had any transaction with the Company contributing
ten per cent or more of the gross turnover of such firm, at any time in the last

three years.

(d) I had/have no pecuniary or personal }elationship with the Company or any

of its stakeholders.

(e) I am not/was a Director or Partner, or any other partner or director of such
insolvency professional entity represents any other stakeholder in the same

liquidation.

CS Nithya Pasupathy

Insolvency Professional

Regn. No: IBBI/IPA-002/IP-N00911/2020-2021/13144
Old No: 28 (New No: 10), 3rd Cross Street, R.K. Nagar, Raja Anna Malai Puram
Chennai, Tamil Nadu 600028
Contact: 9566033007 email: nithya@prowiscorporate.com




TRX Technologies India Private Limited
Registered office: No.65/2, Laurel 'B' Block, 5" Floor, Bagmane Tech Park,
CV Raman Nagar, Byrasandra Bangalore — 560093
CIN: U72200KA2007FTC043453; Email id: manjusha.nair@sap.com

Date: August 14, 2023

To,

Nithya Pasupathy -Insolvency Professional
IBBI/IPA-002/IP-N00911/2020-2021/13144
Old No: 28 (New No: 10), 3" Cross Street,
R.K. Nagar, Raja Anna Malai Puram,
Chennai, Tamil Nadu ,600028

Dear Sir/ Madam,
Subject: Appointment of Company Liquidator for the purpose of voluntary winding up.

We are glad to inform that, we hereby appoint you as the liquidator of the Company, on such
a remuneration be decided in the Extraordinary General Meeting held on August 14, 2023 for
the purpose of voluntary winding up of TRX Technologies India Private Limited, pursuant
to the provisions of Section 59 of the Insolvency and Bankruptcy Code, 2016 and other rules
and regulation framed thereunder.

Thanking you,

For and on behalf of
TRX Technologies India Private Limited
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Director \&

DIN: 09563593 ”‘{-‘-“fgq;::;.._f*

Registered office:

65/2, Laurel B Block, 5" Floor,

Bagmane Tech Park, C. V. Raman Nagar,
Byrasandra, Bangalore — 560 093,
Karnataka, India
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